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Preamble

Short title.
ext€nl snd
commercemeat

AN
ACT

further to amend the Assam Electricity Duty Act, 1964

Whereas it is expedient further to amend the Assam Electricity Duty Act.

1964. hereinafter rel'erred to as the principal Act. in the manner hereinafter

appcaringi

It is hereby enacted in the Seventy-second Year of the Republic of lndia,

as follows: -

I . ( I ) This Act rnay b€ called the Assam Electricity Duty (Amendment) Act,

2021 .

(2) It shall have the like extent 8s the principal Act.
(3) It shall com€ hlto force at once.

2. In the principal Act, after section 12, a new s€ction l2A shall be inserted,

namely:-
-Automr{ioo. fZA. (l) The Government shall introduce and establish an

automated dau processirlg s)'stem for comPlemenling

Ihe Ptlrposes of this Act and tbr rnatters incidental and

allied thereto.

(2) The Government may from time to time make

regulations for regulating the interactions between the

assessees and the authorilies appointed or constituted

under th is Act.

(3) The provisions contained in tlrc Information and

Technolory Act' 2000, and r}le Rules made thereunder

and directions given under the said Act, irrcluding the

provisions relating to digital siSnatures' electronic

records, electronic Sovemance' attribution'

acknowledgement and dispatch ol electronic records'

securing electronic records and securing digital

' signatures and digital signature certificates so flar as

they apply to the procedures shall apply under this Act'

(4) Except as provided other$'ise in this Act' the softr+are

for the sutomaled data processing syslem the operating

system' the operating instructions and the criteria for

any selection shall be treated as confidential'

(S)The Conrmissioner of Taxes may' by a notification in

the Official Gazette, with the prior approval of

Govemment prescribe procedures for e'fiiirlg of retums

and e-PaYment of taxes "

GEETA.\JALI DAS SAIIilA,
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6'
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